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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF | NDIA
NOTIFICATION
Hyderabad, the"7April, 2017

Insurance Regulatory and Development Authority of hdia
(Payment of commission or remuneration or reward tdnsurance agents and insurance
intermediaries) (First Amendment) Regulations, 2017

F. No. IRDAI/Reg/3/140/2017—In exercise of the powers conferred by clausedi (jd) of su-bsection 2
of section 114A read with section 31B of the Insge Act, 1938 (4 of 1938), and read with su-bsecti of sections
14 and 26 of the Insurance Regulatory and Developrathority Act, 1999 (41 of 1999), the Authoribereby makes
the following regulations, namely: -

1. Short Title and Commencement of the Regulations:

(8 These Regulations may be called the Insur&emgulatory and Development Authority of India (Pa&yrof
commission or remuneration or reward to insurangents and insurance intermediaries) (First Amendmen
Regulations, 2017.

(b)  They shall come into force on 1st April, 2017.

2. In Insurance Regulatory and Development Authoriy of India (Payment of commission or remuneration o
reward to insurance agents and insurance intermediges) Regulations, 2016

(a) Replacdregulation 5(f) with the following wordings
“The maximum rate of commission or remunerationgtde by an insurer shall not exceed either: -
0] The maximum specified by these regulations; or

(i)  Any other rate of commission or remuneratiapproved by the Authority under any other Reguteti@r
guidelines whichever is lower.”

(b) In Schedule — 11, General Insurance (Othenthaotor) — Reg 5(d) and Schedule V, Table Il — &ahand Stand
Alone Health Insurance (as applicable) the wordpjooate” may be replaced by “commercial”.

T. S. VIJAYAN, Chairman
[ADVT- /4] Exty./12/17]
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